Central Administrative Tribunal,Principal Bench

0.A. to. 2328/94

New Delhi, this the 30th day of Janualy, 1996

Hon 'ple Shri K.Muthukumar, Member (A).

Shri Anek Singh

Assistant Station Master,

Rajlway Station,

Wair guopo! ....ﬂpplicant

(By Shri B.5.Mainee, Advocate)

Versus

1,  Onion of Indi= through

the General Manager,
Northern Railway, Baroda Hause,
New Delhi,

2. The Divl, Rly Manager,
Northern Railway, :
Allahabad, +s sREespondents.

{8y Shri H.K.Ganguani, Advecate)
_GROER (oral)
By Hon"bie Shri K.Huthukus;ar,mem‘bar (A)s
Learned counsel for the applicant Shri B.S.Nainaé states that

the anplicant's appeal in the subSequent removal order of ﬁovember,?éﬁd
has since bean rejected by the respondents vide their order dated 16&%.19§§¢

and,therefore, the applicant wishes to file a frash N.A, to challengs

this ordsr and in which he also wishes to seek?ﬁhe :éi;af of back waées i




[nka/

far the perind from 1982 to 1992 for which period he has alse been
givan only subsistance allowance. The learned counsel for the
aprlicant, therefore, wants to withdraw this applicatien whichhas
been filed only far directing the respondents ta‘issua suitable
afders for tre:tment of the period from 1982 to 1992, The applicant®s
counsel, howeve § prays that he may be given liberty to file

a ffesh D.A. against the subsequent removal erder with liberty te

bring up the pending grievance in this d.a. alsg,

In the light of the abave, the 0,A. is dismissed es
withdrawn with liberty to the applicant to file a fresh D.A.

aeccording to lawe

T

( KoMUTHUKUMAR )

Member (A)






